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       BEFORE THE NATIONAL GREEN TRIBUNAL 

      (WESTERN ZONE) BENCH, PUNE 

 
     Original Application No.67/2016(WZ) 

       [M.A. No.184/2016, M.A. No.198/2017] 

 

       CORAM: 

Hon’ble Mr. Justice U.D. Salvi 
(Judicial Member) 
 
Hon’ble Dr. Nagin Nanda 
(Expert Member) 
 

In the matter of: 

1. Mr. Sarang Yadwadkar  
Age: 57, Occ: Architect  
R/AT: A-9, Pradnyangad Appts,  
S.No.119/3, Sinhagad Road,  
Pune-411030. 
 

2. Mrs. Amavaz Aga 
Age : 73 years, Occ: Business 
Member of Parliament,  
Boat Club Road,  
Pune-411 001. 
 

3. Mr. Dileep Padgaonkar 
Age: yrs, Occ: Journalist & Writer,  
601, Hariyali, Modi Baug II,  
Ganeshkind Road,  
Pune-411 016. 
 

4. Mrs. Arti Kirloskar 
Age: 55 years, Occ: Artist,  
Radha, 453, Gokhale Road,  
Model Colony,  
Pune-411 016. 

          …       Applicants  
 
                 Versus 

1. The Pune Municipal Corporation 
Through Municipal Commissioner 
Shivajinagar, Pune-411 005. 
 

2. The Divisional Commissioner, 
Pune Division, Council Hall, 
Camp. Pune – 411 001. 
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3. The Joint Director, 
Town Planning Department, 
Government of Maharashtra, 
Central Building, Pune 411 001. 
 

4. The Urban Development Department, 
Through the Principal Secretary,  
Urban Development (I) 
Govt. of Maharashtra, Mantralaya, 
Mumbai 400 032. 
 

5. The Ministry of Urban Development, 
Through the Secretary,  
Govt. of India, Nirman Bhavan,  
New Delhi-110 001. 
 

6. The Managing Director, 
DMRC Ltd. 
Metro Bhawan, Fire Brigade Lane 
Barakhamba Road, New Delhi. 
 

7. Maharashtra Pollution Control Board 
Through the Regional Officer, Pune  
Jog Centre, 3rd Floor, Mumbai Pune 
Road, Wakdewadi, Pune-411 001. 
 

8. The Maharashtra State Biodiversity 
Board 
Jaivavividhta Bhavan, Civil Lines, 
Nagpur – 440 001. 
 

9. Maharashtra Metro Rail Corporation 
Ltd. 
Having its office at: Metro House, 28/2 
Anand Nagar, C.K.Naidu MG Civil Lines, 
Nagpur-440 001. 
 

… Respondents 

Counsel for Applicant (s): 
 
Mr. Asim Sarode, Advocate for the Applicants. 
 
Counsel for Respondent (s):  
Mr. Pralhad D. Paranjape for Respondent No. 1. 
Mr. Saurabh Kulkarni for Respondent No.6.  
Ms. Manasi Joshi for Respondent No.7.  
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Mr. D.M. Gupte, Advocate a/w Mr. Shashank Vakil, Advocate 
for Respondent No.8. 
Mr. S.K. Mishra, Senior Advocate a/w Mr. Pralhad D. 
Paranjape, Advocate for Respondent No.9 
----------------------------------------------------------------------       

                         Date: - 13th October, 2017 
               ------------------------------------------------------------------------------ 

 
ORDER 

 
1. In the present application, the Applicants are 

seeking prohibitory injunction against the Respondents, 

particularly, the Respondent No.9 – Maharashtra Metro 

Rail Corporation Ltd. (MMRCL), a special purpose vehicle 

created for executing the project of Metro Rail within the 

limits of Pune Municipal Corporation, from proposing, 

planning, approving or constructing any roads, Metro or 

structures of any other type on prohibited zone inside 

Blue Line in the river bed of Mula Mutha. The issue 

regarding jurisdiction of this Tribunal was duly answered 

by us vide Order dated 29th August, 2017 in following 

words: 

“13.   In our view, therefore, explicit of provisions of 
the NGT Act, 2010 have been enacted for effective 
and expeditious disposal of the cases relating to 
environment protection, conservation of forest and 
other natural resources including enforcement of any 
legal right relating to environment and granting relief 
and compensation for damages to the persons and 
property, and for the matters connected or incidental 
thereto; and as such confer a jurisdiction on us to 
entertain, try and dispose off the present Application 
regardless of the provisions of MR Act, 1978, which 
stand superseded by virtue of Section 33 of the NGT 
Act, 2010. Hence, the Application is rejected.” 
 

2. In the Civil Appeal No.14941/2017 preferred by 

Respondent No.9 – MMRCL against the said order before 
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the Hon’ble Supreme Court of India, the following order 

dated 18th September, 2017 came to be passed: 

“O R D E R 
Issue notice. 
Tag with Civil Appeal No.8762/2016 and C.A. 
No.9070/2016. 
The National Green Tribunal by the impugned order 
has only decided on its jurisdiction and has not yet 
taken any view in the merits of the case. The Tribunal 
may decide the case finally as we are informed that 
the case is fixed finally on 21st September, 2017. 
However, in case the final order goes against the 
appellant no effect to that shall be given without leave 
of this Court. At the same time, we make it clear that 
there is no stay on the project which is being 
undertaken by the appellant and it will have the right 
to continue with the project.”            (emphasis supplied) 
 

In substance, therefore, the Hon’ble Supreme Court has 

permitted us to exercise our jurisdiction subject to its 

supervision. 

3. Broadly speaking, it is the case of the Applicants 

that the construction of Metro Rail over 1.7 km of stretch 

of land and 100 ft. wide roads proposed in the Draft 

Development Plan of City of Pune, more particularly, 

shown at Annexure 4 to the Application, falling within the 

Blue Line along the banks of River Mutha and even in the 

river bed i.e. No Development Zone is bound to cause 

tremendous environmental and ecological damage in 

terms of adverse effect on free flow of river Mutha, 

unprecedented flooding, Water and Air pollution and 

irreversible damage to the bio diversity in the river bed 

with consequent invitation to unforeseen disaster 

resulting in incalculable loss of lives and property. The 
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Applicants submit that the proposed actions of the 

Respondents in execution of the construction of Metro 

Rail and 100 ft. wide as conceived through the No 

Development Zone along the River Mutha raise a 

substantial question of environment arising out of 

implementation of enactments prescribed in Schedule I of 

the National Green Tribunal Act, 2010 more particularly, 

the Environment (Protection) Act, 1986, Water 

(Prevention and Control of Pollution) Act, 1974, the 

Biological Diversity Act, 2002, the Air (Prevention and 

Control of Pollution) Act, 1981; and Section 20 of the 

National Green Tribunal Act, 2010 exhorts Tribunal to 

apply the precautionary principle and principles of 

sustainable development in the matter of decision making 

in the present Application for grant of relief of prohibitory 

injunction as solicited.  

4. Fact that the construction of Metro Rail in the 

said 1.7 km of stretch of land and 100 ft. wide roads as 

shown at Annexure 4 to the application falling within the 

Blue Line along the bank of River Mutha as conceived is 

on the verge of implementation is not disputed by any of 

the Respondents. Keeping in mind the principles of 

sustainable development and the precautionary principle, 

we have to ascertain the environmental damage which 

would occasion as a result of such construction/s before 

taking a final view in the case.  
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5. It is, therefore, necessary to examine what the 

Respondents have to say as regards the environmental 

damage that would occur due to construction of Metro 

Rail through the said 1.7 km of stretch of land as well as 

construction of 100 ft. wide roads graphically shown in 

the maps at Annexure 4 (page 37-39) to the Application 

falling within the Blue Line along the banks of River 

Mutha within the limits of Pune Municipal Corporation.  

6. The Respondent No.1- Pune Municipal 

Corporation (PMC) filed Affidavits in Reply dated 27th 

July, 2016 of City Engineer and 19th November, 2016 of 

Chief Engineer (Project). The Respondent No.1 – PMC 

besides pleading the benefits of the project in terms of 

improved mode of transportation and commutation, 

submitted that the decision of implementing the Pune 

Metro Project was taken after considering all the issues 

concerning feasibility, technical and environmental 

impacts of the Metro. Learned Counsel appearing on 

behalf of Respondent No.1 – PMC besides adopting the 

legal submissions made on behalf of Respondent No.9 – 

MMRCL invited our attention to Exhibit I annexed to the 

Affidavit in Reply dated 19th November, 2016 of Chief 

Engineer (Project) viz PMC’s correspondence in relation to 

No Objection Certificate given to the Metro Rail Project by 

Bio-Diversity Committee of Pune Municipal Corporation 

and the Preliminary Report of Technical Support Group of 
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Bio-Diversity Management Committee, PMC for Proposed 

Metro Alignment along the Mutha River. It is an admitted 

fact as the NOC from the Bio-Diversity Committee of PMC 

reveals that the stretch of 1.7 km of land passes through 

the dense locality and the construction of Metro Rail 

pillars warrants tree felling along the said stretch. The 

Bio-Diversity Committee of PMC has also acknowledged 

the fact that the proposed site for Metro alignment in 

question falls in the Outer Channel/bank of River Mutha 

along the Central Channel holding main river flow and 

affords sparse marshy habitats. According to the said 

report, approximately 60 trees of various local species 

namely Acacia nilotica, Cassia saimea, Ficus benghalenis, 

F.racemosa, Pithecellobium dulce, Polyalthia longifolia, 

Pongamia pinnata, Samania saman and Sterculia foetida  

are likely to be affected due to the proposed alignment in 

the river bed and its loss will have some effect on local 

ecological balance such as the disruption of habitat for 

small birds, raptors, arboreal mammals, etc., resulting in 

their migration to other areas. The Committee prepared 

check list of fauna for the purpose of studies of adverse 

impacts on them and claimed to have made Biodiversity 

assessment based on one time observations, and further 

acknowledged that the extant flora and fauna is already 

under tremendous impact due to various anthropogenic 

pressures. The report also took cognizance of our Order 
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passed in Vitthalwadi Riverbed Road case (O.A. 

No.2/2013 passed on 11th July, 2013) thereby 

prohibiting any encroachment/ construction in future 

inside the Blue Line of River Mutha to prevent restriction 

to the free flow of the river water and finally concluded as 

follows:  

“ In view of the preservation of the existing ecology 
and environment of Mutha River, the metro project 
should be executed in a way which will avoid a 
significant damage to the extant biodiversity of Mutha 
River and other alternatives pertaining to the 
alignment can be explored. As per our preliminary 
observation approximately 60 trees are likely to be 
affected along the proposed Metro alignment in the 
river bed, however the detailed engineering will reveal 
the exact number of trees which will be affected. The 
removal of these trees and the loss of vegetation cover 
will have some effect on local ecological balance, such 
as the disruption of habitat for small birds, raptors, 
arboreal mammals, etc. Hence, the mitigation 
measures such as restoration of habitats in the 
riparian zone and compensatory afforestation should 
be done in a way that will help to nurture the native 
biodiversity. We strongly recommend a detailed 
Environment Impact Assessment of the proposed 
Metro alignment in the riverbed in order to safeguard 
the biodiversity and people along the Mutha River.”            
                                                      (emphasis supplied) 
 

7. Respondent Nos.2 – The Divisional Commissioner 

and 3 – The Joint Director, Town Planning Department 

filed Affidavit in Reply dated 16th July, 2016 giving their 

comments as regards Draft Development Plan for the city 

of Pune  vis-à-vis the Metro alignment and in particular 

brought on record the note regarding Draft Development 

Plan in relation to the flood in the following words: 

“Flood lines (red and blue) along Mula and Mutha 

river, shall be part of Development Plan as and when 
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received from Irrigation Department duly marked with 

reference to Survey No. /C.T.S. No./ F.P. No. 

boundary. 
Therefore, red and blue lines are part and 

parcel of the Development Plan. For want of survey 

no. wise detailed maps from the Irrigation 

Department in time, they could not be included in 

the Development Plan itself.” 

Nowhere we find any note regarding the environmental 

damage that would be occasioned as a result of the said 

construction in the Affidavit dated 16th July, 2016. As a 

matter of fact, Respondent No.4 – Urban Development 

Department, Government of Maharashtra through the 

Joint Director, Town Planning, Pune Division has 

distanced itself from the issue of floods and pollution of 

rivers that may arise from the Development Plan while 

commenting on Section 22 of Maharashtra Region and 

Town Planning Act in following words:  

“ It is very clear from the above provisions that the 
Development Plan can be prepared for any or some 
of or all of the items listed in the said section. 
Therefore, the Petitioners’ contention that 
‘components that control floods and prevent 
pollution of rivers should necessarily be an integral 
part of the DP’ does not hold good.” 
 

8. Respondent No.5 – Ministry of Urban 

Development, Government of India has interestingly 

revealed in its Affidavit dated 15th September, 2016 that 

it is proforma party and the proposal of Metro Rail project 

is under approval and has not yet be approved by 

Government of India and the responsibility of preparation 

of Detailed Project Report of Pune Metro and 
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Development Plan of Pune city lies with the State 

Government of Maharashtra. The reply further makes an 

interesting revelation that ‘In Principle’ approval for Pune 

Metro was given on 11th February, 2014 subject to 

conditions that ‘in principle’ approval should not be 

taken as “prior approval” in part or whole for Central 

Financial Assistance.  

9. Affidavit in Reply of Respondent No.7 – MPCB 

dated 20th September, 2016 merely acknowledges the fact 

that the construction in question is proposed inside the 

Blue Line of Mula-Mutha river beds wherein no 

construction is allowed and the Board has not received 

any application for grant of Consent to Establish/Operate 

the said project. 

10. Respondent No.8 – Maharashtra State 

Biodiversity Board filed Affidavit dated 26th August, 2016 

making a material comment as under:  

“However, in the present case (67/2016), the 
Respondent No.1 does not involve the Maharashtra 
State Biodiversity Board (MSBB) during the 
preparation of Development Plan (D.P.) of the city 
and Metro Rail which is passing through the Mutha 
River Bed in the Pune city. The Environment Impact 
Assessment i.e. EIA Report as per the guidelines of 
Environment Protection Act, 1986 published by 
Metro Rail Authority indicates there is no specific 
comment on the biodiversity present in the river 
water and ecological assessment of the river from 
where the Metro is proposed. The report is 
mentioning about number of trees to be cut down 
which are 685 (as per page no 12/21) and 900 (as 
per page 17/21). The report provided local name of 
the main species to be cut down and not the 
botanical names.” 
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The Respondent No.8 referring to Rule 14(1) of the 

Biological Diversity Act, 2002 asserted that it is 

authorised to give directions to the local 

bodies/Biodiversity Management Committees in writing 

and through appropriate oral means for effective 

implementation of the Act and to facilitate their 

meaningful participation in all measures relating to 

conservation, sustainable use and equitable benefit 

sharing, and further authorised to undertake physical 

inspection of any area in connection with the 

implementation of the Act and to constitute a committee 

for verification of status of biodiversity in the river bed 

and its overall ecological significance. The Respondent 

No.8 Board sought directions to the Respondent No.1 – 

PMC to provide all copies related to Development Plan of 

the city and Metro Rail passing through the Mutha river 

bed in the city of Pune along with EIA report prepared by 

the project proponent. 

11. Respondent No.9 –MMRCL filed Affidavit in Reply 

dated 8th May, 2017. Except making a bland statement 

that the decision to have alignment to the project through 

the corridors along the banks of the River Mutha was 

taken after considering environmental impacts, and that 

there would not be any impediment to the free flow of 

water due to the design of the construction of pillars, and 

that the whole project complies with the Disaster 
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Management Act, 2005. There is nothing before us to 

answer with clarity the questions which arise in our mind 

regarding the environmental damage which would occur 

due to the construction/s in question.  

12. While finally deciding the present case we will 

have to scrutinise the material before us and ascertain 

the merits of the case, particularly, the irreparable loss, if 

any, that would occasion to the environment on account 

of the construction in question. Any construction, for that 

matter any change in the situation, brings about certain 

amount of impact on the environment – physical, 

chemical and biological as well. Environmental 

jurisprudence requires the project proponent to establish 

that its activities are benign to the environment before he 

acts.    

13. We do not find any other replies in the record. 

The Applicants have no objection to appoint the Expert 

Committee for acquiring judicial acuity and are willing to 

submit to the orders of the Tribunal. 

14. In this background, learned Senior Counsel Mr. 

Mishra appearing on behalf of Respondent No.9 – MMRCL 

much to our consternation made a submission that the 

Central and the State Government had considered the 

environmental impacts of the Metro Rail project and only 

thereafter granted sanction to the project vide Letter 

dated 9th January, 2017 and Notification dated 23rd 
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December, 2016 respectively, making particular reference 

to the environmental studies made in that regard in the 

said sanction-vide paragraph Nos.6, 8(O), (P) and 10 in 

Letter dated 9th January, 2017 and paragraph No.3 of the 

Notification dated 23rd December, 2016 respectively. 

Sadly, we have to record that we do not find reference to 

any environmental studies in the said 

Notification/Sanction. By no stretch of imagination, 

environmental studies could be said to be part of any 

Sanction/Notification issued by the State ever. More 

responsible submission befitting the stature of the Senior 

Counsel, therefore, was expected by us in that regard. 

Learned Counsel appearing on behalf of Respondent No.9 

further submitted that appointment of the Expert 

Committee would amount to enlarging the scope of the 

application and exercising suo motu powers in collection 

of evidence and thereby going beyond the liberties 

granted by the Hon’ble Apex Court to this Tribunal vide 

Order dated 18th September, 2017. 

15. Learned Counsel appearing on behalf of 

Respondent Nos.1 and 2 adopted the submissions made 

on behalf of Respondent No.9. Learned Counsel 

appearing on behalf of Respondent No.6 also towed the 

same line. He did make a reference to some 

environmental studies in DPR which has not been placed 

before us. Nevertheless, the material before us points out 
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that the proposed construction is in No Development 

Zone i.e. inside the Blue Line along the river bed of 

Mutha River and falls short of answering the pertinent 

question in relation to the bio-diversity and ecological 

assessment of the river. 

16. The Hon’ble Apex Court has permitted us to 

decide this case finally subject to the rider that no effect 

shall be given to the adverse order passed against the 

Respondent No.9 – MMRCL without their Lordships leave. 

Before taking a final view we have to clearly answer 

certain material questions that figure in our mind, and 

the answers to these questions can only be given after 

site specific scientific investigation, which cannot in our 

opinion be conducted by us or before us. In ordering 

such scientific investigation, we are of the considered 

opinion that neither we are enlarging the scope of the 

application or going beyond the liberties granted by the 

Hon’ble Apex Court nor indulging in an exercise of 

collecting evidence inasmuch as it will only enrich our 

understanding of the material before us through science.  

17. In the instant case, the construction/s are 

proposed by the Respondent No.1-PMC and Respondent 

No.9 – MMRCL and as such they are under obligation to 

reveal before us the benign nature of the proposed 

construction/s. The cost of the scientific investigation, 

therefore, shall be equally borne by them.  
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18. Adverting to paragraph Nos.15 to 20 in the 

Judgment dated 22nd September, 2017 delivered by the 

Hon’ble Apex Court in Civil Appeal No.1359 of 2017; 

Techi Tagi Tara Vs. Rajendra Singh Bhandari & 

Ors., learned Counsel appearing on behalf of Respondent 

No.9 – MMRCL submitted that the application fails to 

raise a substantial question relating to environment 

resulting in a dispute as contemplated under Section 14 

of the National Green Tribunal Act, 2010. At this 

juncture, when we are in the process of finding answers 

to some of the pertinent questions raised by the 

controversy before us, we do not find the submission 

made in that regard relevant.  

19. We, therefore, pass the following order: 

1. We constitute a Committee of Experts drawn 

from the field of Hydrology, Ecology and Bio-

diversity, and Water pollution and direct 

NEERI, Maharashtra State Bio-Diversity Board, 

Maharashtra Pollution Control Board (MPCB) 

to nominate Senior Scientists one each 

respectively to the said Committee to: 

(a)  Visit the site/s of construction/s of Metro 
Rail and proposed roads as indicated in the 
order; 

(b)  Take photographs, collect samples and 
carry out local investigation as deemed 
necessary by them; 
 

(c) Assess impact of the said construction/s on 
the environment namely ground water 
recharge, bio-diversity in the river bed, free 
flow of the water, risk of flooding, debris 
disposal, water pollution and air pollution, 
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and also the mitigating factors involved 
therein. 
 

2. NEERI shall be the convenor of the Expert 

Committee 

3. The Expert Committee shall study whether the 

impacts assessed by them individually or 

cumulatively are irreparable or not and make 

their recommendations, if any, in that regard.  

4. All logistic support to the Expert Committee 

shall be provided by Respondent No.7 – MPCB. 

5. Cost of the scientific investigation shall be 

borne by Respondent No.1 and Respondent 

No.9 – MMRCL equally and for that purpose 

they shall initially deposit an amount of Rs.2.5 

Lakhs each with the Respondent No.7 – MPCB 

within a week. 

6. Respondent No.1 – PMC is directed to furnish 

copies of the Development Plan of the City of 

Pune and Metro Rail to the Expert Committee 

within a week. 

7. Respondent No.6 – DMRC Ltd and Respondent 

No.9 – MMRCL are directed to furnish detailed 

project report along with environment 

assessment report, if any, to the Expert 

Committee within a week. 

8. The work of scientific investigation shall be 

completed within a month and report thereto 

shall be placed before us on the next date.  

 Registry to communicate this order to Director 

NEERI, Chairman Maharashtra State Biodiversity Board 

and Member Secretary, Maharashtra Pollution Control 

Board.  

 List this case for compliance on 14th November, 

2017. 
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..……………………………………………, JM 
                                                       (Justice U.D. Salvi) 
 
 

 ….…………………………………………, EM 
                                                                                (Dr.Nagin Nanda) 

 
 
 
Date: 13th October, 2017 
mk 
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ITEM NO.69               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  14941/2017

MAHARASHTRA METRO RAIL CORPORATION LTD             Appellant(s)

                                VERSUS

PUNE MUNICIPAL CORPORATION & ORS.                  Respondent(s)

(FOR PERMISSION TO FILE APPLICATION FOR DIRECTION ON IA 93744/2017 
FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA 
93745/2017 
FOR EXEMPTION FROM FILING O.T. ON IA 93746/2017)

Date : 18-09-2017 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE A.K. SIKRI
         HON'BLE MR. JUSTICE ASHOK BHUSHAN

For Appellant(s) Mr. K.K. Venugopal, AG
Mr. Tushar Mehta, ASG
Mr. S.K. Mishra, Sr. Adv. 
Mr. Mehul M. Guputa, Adv. 
Mr. Pralhad Paranjape, Adv. 

                    Mr. R. P. Gupta, AOR

                   
For Respondent(s) Ms. Anitha Shenoy, AOR

Ms. Srishti Agnihotri, Adv. 

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice. 

Tag with Civil Appeal No. 8762/2016 and C.A. No. 9070/2016. 

The National Green Tribunal by the impugned order has only

decided on its jurisdiction  and has not yet taken any view in the

merits of the case. The Tribunal may decide the case finally as we

are informed that the case is fixed finally on 21st September, 2017.

However, in case the final order goes against the appellant no

Digitally signed by
ASHWANI KUMAR
Date: 2017.09.20
14:24:33 IST
Reason:

Signature Not Verified
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effect to that shall be given without leave of this Court. At the

same time, we make it clear that there is no stay on the project

which is being undertaken by the appellant and it will have the

right to continue with the project. 

(ASHWANI KUMAR)                                (MALA KUMARI SHARMA)
 COURT MASTER                                      COURT MASTER 
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BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 130 of 2018 

(M.A. No. 343/2018, 344/2018, 345/2018 and 346/2018) 
(Earlier O.A. No. 67/2018 (WZ)) 

 
IN THE MATTER OF: 

 
Sarang Yadwadkar & Ors.  

Vs.  
Pune Municipal Corporation & Ors.  

 
CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

 HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 
 HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 
 HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 
 
Present:        Applicant Mr. Asim Saroda, Adv.  
  Mr. Sarang Yadwadkar – Applicant No. 1 
 Respondent No. 1  Mr. Pralhad Parajapa and Ms. Nisha 

Chavan, Adv. 
 Respondents Mr. Mukesh Verma, Adv. for MPCB 
 Respondent No. 9 Mr. S.K. Mishra, Sr. Adv. alongwith Mr. 

Pralhad Parajapa and Mr. Kaustabh 
Deogade, Advs. 

  Mr. Manasi Joshi, Adv. For MPCB 
  Mr. Suryakant Shinde, F.O., MPCB and 

Mrs. A.R. Bakne, Legal Retainer, MPCB 
  Ms. Supriya Dangare, Adv.  
 

 Date and 
Remarks 

Orders of the Tribunal 

  

Through 
Video 

Conferencing 
 

Item No.  
01  
 

August 03, 
2018 

  
SS & DV 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
1. This application has been filed against 

construction of Road, Metro or other structures in the 

prohibited zone inside  the ‘Blue Line’ in the river bed of 

Mula Mutha or any other river.  

2. The applicant refers to the development plan 

prepared under the provision of Maharashtra Regional 

and Town Planning Act (MRTP Act) 1966, for the Pune 

City, 2007-2027.  The development plan provides for 

construction of 100 Ft. wide roads and construction of 

railway and metro stations on Mula Mutha river beds 

inside the Blue flood line which is a prohibited zone.  

This project may cause irreversible damage to the 

ecology and environment.  The project will obstruct the 

natural flow of the river.  The project is also against the 

report of the irrigation department.  The description and 
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the map given in the DPR clearly shows that the Metro 

Line enters the Mutha riverbed behind Savarkar Smarak 

on Karve Road.  The alignment then proceeds along the 

left bank of the river up to PMC Bhavan/Nava Pool and 

exits the riverbed thereafter to proceed towards Food 

Grain Godown behind Civil Court.   The Metro tracks 

cross the following bridges: Lakadi Pul, Z-bridge, 

Balgandharva Bride, Tilak Bridge near PMC Bhavan and 

Nava Pul.  Three Metro stations are also proposed on the 

riverbed at Deccan, Samabhaji Park and Pune Municipal 

corporation building. 

3. The applicant states that considering the 

topography of the riverbed and the development up to 

the edges of the river bank, there is no space left 

between Blue line and the existing development for any 

construction.  Therefore, any construction for Metro 

tracks or Metro stations has to be on riverbed on 

prohibited Zone within the blue line of the river (whether 

superimposed in the DP or not).  Metro line will run on 

top of 10-metre wide viaduct (flyover like structure) 

supported on numerous huge RCC pillars.  The entire 

viaduct structure of about 2 km length will be within the 

Blue line on “Prohibitive Zone”.  The Metro stations will 

be supported on massive RCC pillars.  The station 

structures will be huge multilevel buildings of total 

length 140 m with maximum width at concourse of 35 m 

and minimum width 16.5 m at the narrowest part.  

Three such Metro stations have been planned on the 

riverbed.  The Metro stations also need auxiliary systems 

and facilities like Access for passengers from road level 

in the form of staircases, Lifts, Escalators, Foot over 
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bridges, Wash rooms, Ticketing counters, Offices, Sale 

counters, Power backup systems, Store rooms, Waiting 

spaces, Air conditioning plants, Vehicular parking lots, 

Security screening facilities etc.  As there is no space left 

between the existing development and Blue flood line in 

this particular part of the river, the supporting 

structures for all above systems/facilities will have to be 

on the riverbed.   

4. According to the applicant, even if the 

construction is on RCC Pillars, since it will not be like a 

bridge, it will cause obstruction to the natural flow of the 

river. Pune city is surrounded by hills, with 6 dams on 

upstream side within 25-30 km.  These dams though 

they have independent catchments, are close to each 

other.  If a cloud burst takes place even in one dam, it 

would rain heavily in all other dams too and Pune being 

at a very short distance would not escape from the 

torrential rains.  Being surrounded by hills, storm water 

gushes down to the rivers through the city from all 

directions.  In such a critical situation, if the dams start 

discharging water to the highest capacity, Khadakwasla 

dam along would be releasing 1,28,899 CuSecs.  Add to 

that discharge from other dams and the city would 

received 2,50,000 CuSecs. through Mutha and Mula 

rivers.  The situation will be further aggravated by the 

storm water gushing down from surrounding hills.  In 

Pun there is only one outflow to this water, that is Mula-

Mutha river.  In short, if it rains heavily in or around 

Pune, due to its topographical position, the situation in 

Pune will be far more grave than even Chennai. 

5. The applicant has relied upon a circular of the 

50

872



 

4 
 

 
 

Through 
Video 

Conferencing 
 

Item No.  
01  
 

August 03, 
2018 

  
SS & DV 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

irrigation department specifying as to what are the 

Prohibited Flood Line (Blue line), Restricted Zone, 

Restricted Flood Line (Red Line). 

6. Reliance has also been placed from the judgment 

of this Tribunal dated 11th July, 2013 in Original 

Application No. 2 of 2013 Sarang Yadwadkar Vs. 

Commissioner, Pune Municipal Corporation.  The 

applicant No. 1 herein was also applicant No. 1 therein. 

Challenge was to the construction of road from 

Vithalwadi to National highway Fort bypass as per Draft 

Development Plan of Pune. The construction was said to 

be within the blue line. The Tribunal partly allowed the 

application. While permitting the project to be 

completed, directions were issued to realign the road as 

far as possible beyond the blue line and remove the 

structures inside the blue line.  In para 37, it was 

observed that the project has to be carried out subject to 

stringent conditions to protect environment and ecology 

in greater public interest.  The road can be raised by 

elevated pillars in the area within the blue line so as to 

not to obstruct the flow of the river nor to narrow the 

flood plain.   

7. Response has been filed on behalf of the 

Respondents.  The stand of the Pune Municipal 

Corporation is that construction of Pune Metro will 

benefit lakhs of residents of Pune.  The project has been 

jointly initiated by the Pune Municipal Corporation 

(PMC) and Pimpri Chinchwad Municipal Corporation 

(PCMC) and they appointed Delhi Metro Rail Corporation 

(DMRC) as a technical consultant.  The Government of 

India has given its approval to the project.  The Chief 
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Minister constituted a Committee under the 

Chairmanship of Guardian Minister of Pune District.  

The Committee gave its report in April, 2015 which was 

forwarded to the Government of India.   

 The benefits of the project are claimed to be as 

follows: 

 (a) Requires 1/5th energy per passenger km 

compared to road based system. 

 (b) Causes no air pollution in the city. 

 (c) Causes lesser noise level. 

 (d) Occupies no road space, if underground and 

only about 2 meters width of the road, if elevated.   

 (e)  Carries same amount of traffic as 5 lanes of 

bus traffic or 12 lanes of private motor cars [either 

way], if it is a light capacity system. 

 (f) Is more reliable comfortable and safer than road 

based system. 

 (g) Reduces journey time by anything between 50 

% and 75% depending on road conditions.  

 (h) Is a well accepted mode of transport and 

communication world over.       

8. It is further stated that there has been detailed 

Environment Impact Assessment. The apprehension of 

any adverse impact is without any technical basis.   

 Stand of the Delhi Metro Rail Corporation (DMRC) 

is that the project will help in controlling the vehicular 

pollution and such projects have been undertaken in 

several major cities of India and abroad. 

9. Some citizens have also filed their opinions in 

support of the project stating that there are many similar 

projects in the world running over the water reservoirs 
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such as lakes, rivers and seas. It is submitted that the 

project should be executed to avoid damage to the 

biodiversity. Since removal of trees and loss of vegetation 

cover can have adverse effect on local ecological balance 

such as the disruption of habitat for small birds, raptors, 

arboreal mammals, etc. mitigation measures such as 

restoration of habitats in the riparian zone and 

compensatory afforestation should be done in a way that 

will help to nurture the native biodiversity.  Reference 

has also made to Bandra - Worli sea link which is 

helpful to millions of passengers without harming the 

environment. The suggestion is that the project should 

be allowed, but all the necessary precautions should be 

taken.  

10. Initially the Tribunal granted stay on 02.01.2017 

but the same was vacated in appeal by the Hon’ble 

Supreme Court of India on 20.01.2017 in C.A. No. 

313/2017 filed by the Pune Municipal Corporation. 

11. On 29th August, 2017, the Tribunal considered the 

preliminary objection to the effect that the Tribunal has 

no jurisdiction to go into the matter  in view of overriding 

provisions of Metro Railways (Construction of Works) 

Act, 1978. Against the order rejecting the preliminary 

objections of jurisdiction, the matter was taken to the 

Hon’ble Supreme Court and vide order dated 18th 

September, 2017 in C.A. No. 14941/2017, filed by 

Maharashtra Metro Rail Corporation ltd  it was observed 

that the Tribunal may decide the case finally.  

Accordingly, the Tribunal proceeded to consider the 

matter on merits. 

12. On 13th October, 2017, the Tribunal constituted a 
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Committee of experts directing as follows: 

“1. We constitute a Committee of Experts drawn 
from the field of Hydrology, Ecology and 
Biodiversity, and Water pollution and direct 
NEERI, Maharashtra State Bio-Diversity 
Board, Maharashtra Pollution Control Board 
(MPCB) to nominate Senior Scientists one each 
respectively to the said Committee to:  
(a)  Visit the site/s of construction/s of 
Metro Rail and proposed roads as indicated in 
the order;  
(b) Take photographs, collect samples and 
carry out local investigation as deemed 
necessary by them;  
(c) Assess impact of the said 
construction/s on the environment namely 
ground water recharge, bio-diversity in the 
river bed, free flow of the water, risk of 
flooding, debris disposal, water pollution and 
air pollution, Order(Application No.67/2016) 
16 and also the mitigating factors involved 
therein. 

2.  NEERI shall be the convenor of the Expert 
Committee  

3.  The Expert Committee shall study whether the 
impacts assessed by them individually or 
cumulatively are irreparable or not and make 
their recommendations, if any, in that regard.  

4.  All logistic support to the Expert Committee 
shall be provided by Respondent No.7 – 
MPCB.  

5.  Cost of the scientific investigation shall be 
borne by Respondent No.1 and Respondent 
No.9 – MMRCL equally and for that purpose 
they shall initially deposit an amount of 
Rs.2.5 Lakhs each with the Respondent No.7 – 
MPCB within a week.  

6.  Respondent No.1 – PMC is directed to furnish 
copies of the Development Plan of the City of 
Pune and Metro Rail to the Expert Committee 
within a week.  

7.  Respondent No.6 – DMRC Ltd and Respondent 
No.9 – MMRCL are directed to furnish detailed 
project report along with environment 
assessment report, if any, to the Expert 
Committee within a week.  

8.  The work of scientific investigation shall be 
completed within a month and report thereto 
shall be placed before us on the next date.” 

 
13. Accordingly, report dated 05th January, 2018, has 

been submitted by the Committee. It will be sufficient to 

reproduce the summary and recommendations of the 

said Committee which are as follows: 

“5. Summary and recommendations 
5.1 Proposed Metro Rail Alignment along 
the bank of river 
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Based on the data received and analysis of 
biodiversity, water pollution and hydrology, the 
committee has suggested the following 
recommendations and suggestions. 

x As per survey conducted for bio-diversity 
along the alignment, 32 trees are likely 
to be affected out of 23 trees need to be 
transplanted at project site in the vicinity 
at Mutha river basin and 9 number of 
trees required to be cut. Scientific 
methodology for transplantation of the 
trees must be adopted to minimize 
mortality. The trees recommended for 
transplantation must be transplanted in 
the of project site along the river bank. 
The trees which are cut must be 
compensated by planting three times the 
number of trees as per PMC aforestation 
rule. Total 32 trees are likely to be 
affected for which 96 trees are required 
to be planted at designated plantation 
area at Pachgaon Parvati. This need to 
be done in consultation with Park & 
Garden Department of PMC, Pune with 
preferably native plant species.   

x Water pollution in the river is observed 
which require plan for prevention of river 
water pollution, its effective 
implementation in time bound manner. 

x Committee recommends that nalla/drain 
containing municipal solid waste (such 
as plastic, thermocol, nirmalya and other 
silt) should be cleaned before water 
enters the river in upstream as well as in 
downstream of the proposed stretch in 
the river. As such no major 
drains/nallas are entering in the river 
along the proposed stretch. PMC should 
seriously consider in-situ nalla treatment 
before sewage/wastewater enters in the 
river. 

x Impact of construction of proposed piers 
for metro rail on river hydrology is 
insignificant due to rise in afflux from 2 
to 12 mm and increased submergence 
from 3 to 23 mm considering maximum 
discharge of 100,000 cusecs. This 
nominal rise and submergence is due to 
metro rail alignment at the left bank and 
parallel to river. Impact would have been 
significant if alignment will across the 
river. 

x Committee also suggest installation of 
suitable number of dust sensors at a 
distance of 20 m towards habitat side 
from metro alignment for monitoring of 
PM10 (<100 µg/m3) during construction 
of metro corridor including stations. 

x Committee recommends the strict 
compliance of Environmental 
Management Plan as per EIA during 
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construction and operation phases of the 
project. This includes dust control 
measures, excavated soil control 
measures, noise control measures, solid 
and liquid waste management etc. 
Proper care needs to be taken for 
preventing spillage of mortar or 
cementing material into the river during 
construction. 

x Committee recommends effective solid 
and liquid waste management at both 
the stations (Deccan and Smbhaji Park) 
as per Solid Waste Management Rules, 
2016 and recent effluent discharge 
standards (October 13, 2017) 
respectively. MMRCL has to assure by 
providing toilets, washrooms and 
garbage collection bins (wet and dry) at 
prominent places for the 
passengers/visitors.  

x No solid waste will be allowed in the 
riverbed during construction and 
operation phases of the metro project. 
For decomposition of organic waste, 
organic waste converter must be 
installed at each metro station. For non-
degradable waste, it will be collected, 
treated and disposed as per waste 
management practices of Pune Municipal 
Corporation. The compost from organic 
waste converter must be used as a 
fertilizer for onsite gardening and for 
landscaping within the project area site 
especially Deccen and Sambhaji Park 
stations. 

x No liquid waste from toilets, washrooms 
and other activities must be properly 
collected and treated at the stations 
through sewage treatment plant as per 
recent effluent discharge standards [Bio-
chemical Oxygen Demand (BOD) < 20 
mg/l, Total Suspended Solids (TSS) < 50 
mg/l and Fecal Coliform (FC) < 1000 
mpn/100ml]. The treated effluent must 
be reused for flushing urinals, toilets, 
landscaping and gardening and excess 
treated water may be discharged in city 
sewerage system of PMC. 

x Committee observed that there is a need 
of allotted parking in the vicinity for both 
the metro stations (Deccan and Sambhaji 
Park) to provide smooth functioning of 
the metro system. MMRCL has to identify 
the place and location for parking facility 
at both the stations.” 

 

14. When the matter was taken up for hearing today, 

learned Counsel for the Project Proponent submitted 
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that he has no objection to the report being accepted in 

full and the project will proceed fully complying with the 

recommendations.  

15. As noted above, the Expert Committee has 

concluded that impact of construction of piers for metro 

rail on river Hydrology is insignificant, considering the 

level of discharge in the river due to rise in afflux from 2 

to 12 mm and increased submergence from 3 to 23 mm 

considering the level of discharge in the river. 

Recommendations of the Committee which the project 

proponent has undertaken to comply include 

compensatory aforestation, cleaning of drain and 

installing dust sensors.     

16. In view of the above, we are of the opinion that it 

will not be in public interest to prohibit the project. 

However, the project may be completed by following all 

the safeguards suggested by the Expert Committee. We 

also direct that the Committee will inspect the ongoing 

project once in two months and if any further directions 

are given by the Committee, the Project Proponent will be 

bound by the same.  

17. We also direct the Divisional Commissioner of 

Pune to associate with the Committee and supervise the 

project specially the environmental aspects.  It will be 

open to the applicants or any other stakeholders to 

continue to give their suggestions to the Committee so 

that any damage to the environment can be prevented or 

minimized.  In case it is found that the Project 

Proponents are not complying with the directions of the 

Expert Committee, the Committee will be at liberty to 

bring the same to the notice of this Tribunal by moving 
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an appropriate application. 

18. As regards, the construction of 100 Ft. wide 

proposed road, learned Counsel for Pune Municipal 

Corporation has stated that the road was proposed but 

no steps have been taken so far. The Expert Committee 

has stated that the Committee could not assess the 

actual location of piers and its impact on the river bed. 

Construction of road around 7.4 km. may have major 

impact on multiple parameters of the environment. The 

Committee recommended as follows:- 

x Comprehensive 3D mapping of the region 
using drone based 360 degree survey. 

x Superimposition of road alignment and 
construction activity on current features to 
visualize impacts. 

x Detailed Environmental Impact Assessment 
(EIA) and Environmental Management Plan 
based on analysis of alternatives.”  

[  
 
19. We make it clear that as and when proposed 100 

Ft. wide road is taken up, the recommendations of the 

Committee will be fully complied with and the Committee 

will assess the actual location of piers and its impact on 

river bed.  

 This application is disposed of accordingly. 

   
 
 

..…..…………………………….., CP 
 (Adarsh Kumar Goel)   

 
 
 

.…..…………………………….., JM 
 (Dr. Jawad Rahim) 
 
 

...…..…………………………….,JM 
 (S.P. Wangdi)   

 
 

...…..…………………………….,EM 
 (Dr. Nagin Nanda)  

03.08.2018 
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           IN THE SUPREME COURT OF INDIA
                     CIVIL APPELLATE JURISDICTION

 CIVIL APPEAL NO.1054 OF 2019

SARANG YADWADKAR & ORS.          ... APPELLANT(S) 

                VS.

  PUNE MUNICIPAL CORPORATION & ORS.    ... RESPONDENT(S)

        O R D E R

We  see  no  reason  to  interfere  with  the  impugned

order.  However, it is admitted that the appellants' view

has  not  been  taken  into  account  by  the  Committee

constituted  for  the  purpose  of  this  project.   We,

therefore,  consider  it  appropriate  to  direct  that  the

Committee shall give a hearing to the appellants on a fixed

date and consider the objections and the evidence produced

by them in their support.  The Committee shall thereupon

accommodate  the  appellants'  objections  and  suggest  any

suitable modification, if required, which shall be carried

out by the respondent-Authorities.  If the Committee does

not uphold the objections it may give reasons.  In that

case,  the  appellants  may  approach  the  National  Green

Digitally signed by
SARITA PUROHIT
Date: 2019.02.20
15:32:06 IST
Reason:

Signature Not Verified

59

881



2

Tribunal.  The appellants shall be entitled to resort to

any remedy available to them in law.

We consider it appropriate to observe that the matter

should be dealt with as expeditiously as possible, having

regard to the fact that this is a funded project which

needs to be completed according to the schedule in public

interest. 

The  civil  appeal  and  all  pending  applications  are

disposed of in the above terms. 

...........................J.
[S.A. BOBDE]

...........................J.
[DEEPAK GUPTA]

New Delhi;
15th February, 2019.
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ITEM NO.15               COURT NO.3               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No(s).1054/2019

SARANG YADWADKAR & ORS.                            Appellant(s)

                                VERSUS

PUNE MUNICIPAL CORPORATION & ORS.                  Respondent(s)
(Permission to file addl. documents/facts/annexures)

 
Date : 15-02-2019 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S.A. BOBDE
         HON'BLE MR. JUSTICE DEEPAK GUPTA

For Appellant(s) Mr. R. Basant,Sr.Adv.
Ms. Rashmi Nandakumar,AOR

                   
For Respondent(s) Mr. Tushar Mehta,SG

Mr. S.K. Mishra,Sr.Adv.
Mr. Mehul M. Gupta,Adv.
Mr. Kaustubh Deogade,Adv.
for Mr. R.P. Gupta,AOR

                    
          UPON hearing the counsel the Court made the following
                             O R D E R

The  civil  appeal  is  disposed  of  in  terms  of  the

signed order.

   (Sarita Purohit)     (Indu Kumari Pokhriyal)     
        AR-cum-PS   Assistant Registrar

(Signed order is placed on the file)
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Item No. 01 
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
(Through Video Conferencing) 

 
Original Application No. 28/2020 (WZ)  

 
Sarang Yadwadkar & Ors.                   Applicant(s)  

 
Versus 

 
Pune Municipal Corporation & Ors.                  Respondent(s) 
 
Date of hearing: 07.07.2020 
 
CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

   HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
   HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 
 
 
 For Applicant(s) : Mr. Rahul Choudhary and Ms. Kanika Sood,   
     Advocates 
 

 ORDER 
 

1. By filing the present application, it has been submitted that the 

Expert Committee has admittedly found that the assessment of the 

metro construction on the river has been inadequate and based on 

incorrect data that has been supplied by respondent no. 9. The 

study has also failed to address the primary concern of flooding due 

to the impediments caused by the metro construction to the 

natural flow of river thereby increasing though probability of 

frequent flooding. 

 
2. We deem it just and proper to constitute a Committee consisting (i) 

Delhi Metro Rail Corporation Ltd. (DMRC), (ii) Maharashtra State 

Pollution Control Board (MSPCB) and (iii) Maharashtra Metro Rail 

Corporation Ltd. (MMRC) (iv) Pune Municipal Corporation and to 

direct to submit a joint report a within three weeks.   

Maharashtra State PCB will be the nodal agency for compliance.  
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3. Let a joint report in the matter be filed by Maharashtra State PCB 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of Image PDF.  

 
4. The applicant is directed to immediately supply the copy of the 

application and relevant paper to the Committee through 

Maharashtra State PCB and also send the paper on e-mail. 

 
5. List it on 07.08.2020. 

 
Sheo Kumar Singh, JM  

 
 

Dr. Satyawan Singh Garbyal, EM 
 
 
 

 Siddhanta Das, EM 
July 07, 2020 
Original Application No. 28/2020 (WZ) 
R 
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 Page 1 of 2 
J.V.Salunke,PS 

IN  THE  HIGH  COURT  OF  JUDICATURE  AT  BOMBAY 
CIVIL APPELLATE JURISDICTION 

 
PUBLIC INTEREST LITIGATION NO. 15 OF 2021 

WITH 
INTERIM APPLICATION NO. 1320 OF 2021 

 
Sarang Yadwadkar and Ors.  } Petitioners 
  Versus 
The Pune Municipal Corporation } 
and Ors.      } Respondents 
 
 
Ms.Ronita Bhattacharya for the petitioners. 
 
Mr.Abhijit P. Kulkarni for respondent no. 1. 
 
Mr.P.P.Kakade-Government Pleader with Mr.M.M. 
Pable-AGP for State. 
 
Mr.Surendra Mishra-Senior Advocate with 
Mr.Pralhad Paranjape, Mr.Kaustubh Deogade, 
Mr.Manish Kelkar and Ms.Dhruti Datar for 
respondent no.6 (MMRCL). 
 
Ms.Jaya Bagwe i/b. Ms.Sharmila Deshmukh for 
respondent no.4 (MPCB). 
 
 
   CORAM :- DIPANKAR DATTA, CJ & 
     G. S. KULKARNI, J. 
 
   DATE :- AUGUST 26, 2021 
 

PC :- 

1. After hearing progressed to some length, the learned 

advocate for the petitioner seeks leave to withdraw the PIL 

petition with liberty to raise all contentions before the National 

Green Tribunal in the pending proceedings initiated by them. 
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J.V.Salunke,PS 

2. The PIL petition is allowed to be withdrawn with liberty 

as prayed for. 

3. In view of the disposal of the PIL petition, the interim 

application does not survive and stands disposed of as such. 

 

(G. S. KULKARNI, J.)                            (CHIEF JUSTICE) 

SALUNKE
J V

Digitally
signed by
SALUNKE J V
Date:
2021.08.30
14:31:17
+0530
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